GOVERNMENT OF INDIA
MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION
RAJYA  SABHA
UNSTARRED  QUESTION NO. †142
ANSWERED ON  17.07.2017

CASES FILED AGAINST BOREWELL COMPANY

†142. SHRI AMAR SHANKAR SABLE

Will the Minister of WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state: 

(a) whether it is a fact that due to inappropriate maintenance of borewells there have been incidents of children falling into them and dying ultimately; 
(b) if so, the number of deaths of children in such incidents during the last three years, State-wise details thereof; 
(c) whether any case has been filed against the borewell companies for negligence, if so, the details thereof; and 
(d) whether Government has made any change or proposes to make changes in rates with regard to borewell so that such incidents can be prevented, the details thereof?

ANSWER

THE MINISTER OF STATE FOR WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(DR. SANJEEV KUMAR BALYAN)

(a) to (d)  As per information received from National Crime Record Bureau (NCRB), Ministry of Home Affairs(MHA) there have been cases  of children falling into borewell and dying. State wise details are Annexed. However, NCRB has no information as to whether this was because of inappropriate maintenance of borewells. Construction and maintenance of borewells are mostly the responsibility of individual owners be it private persons, companies, corporations or governments. 

Action against such negligence are taken by State Government. No data is available with NCRB, MHA.

The Hon’ble Supreme Court of India has directed all the States and UTs through order dated 11th February, 2010 to take preventive actions on cases of children falling in borewells.  CGWB at regular intervals has requested States/ UTs to take necessary measures regarding safety guidelines issued by the Hon’ble Supreme Court of India in order to prevent such accidents.

*****


	Annexure

Annexure referred to in reply to para (a) to (d)   Unstarred Question No. 142 to be answered in Rajya Sabha on  17.07.2017  regarding “ Cases filed against borewell Company ”

	
	
	
	
	

	State/UT-wise number of children died due to fall into borewell during 2014-2016 

	
	
	
	
	

	Sl. No.
	State/UT
	2014
	2015
	2016*

	1
	Andhra Pradesh
	0
	0
	1

	2
	Arunachal Pradesh
	0
	0
	0

	3
	Assam
	0
	0
	0

	4
	Bihar
	1
	1
	0

	5
	Chhattisgarh
	0
	0
	0

	6
	Goa
	0
	0
	0

	7
	Gujarat
	1
	4
	2

	8
	Haryana
	1
	0
	2

	9
	Himachal Pradesh
	0
	0
	0

	10
	Jammu & Kashmir
	0
	0
	0

	11
	Jharkhand
	0
	6
	0

	12
	Karnataka
	0
	0
	0

	13
	Kerala
	0
	2
	0

	14
	Madhya Pradesh
	1
	1
	0

	15
	Maharashtra
	0
	3
	0

	16
	Manipur
	0
	0
	0

	17
	Meghalaya
	0
	0
	0

	18
	Mizoram
	0
	0
	0

	19
	Nagaland
	0
	0
	0

	20
	Odisha
	0
	0
	2

	21
	Punjab
	0
	0
	4

	22
	Rajasthan
	3
	4
	3

	23
	Sikkim
	0
	0
	0

	24
	Tamil Nadu
	2
	0
	0

	25
	Telangana
	0
	1
	0

	26
	Tripura
	0
	0
	0

	27
	Uttar Pradesh
	3
	9
	0

	28
	Uttarakhand
	0
	0
	0

	29
	West Bengal
	0
	0
	NR

	 
	Total (States)
	12
	31
	14

	30
	A & N Islands
	0
	0
	0

	31
	Chandigarh
	0
	0
	0

	32
	D&N Haveli
	0
	0
	0

	33
	Daman & Diu
	0
	0
	0

	34
	Delhi UT
	0
	0
	0

	35
	Lakshadweep
	0
	0
	0

	36
	Puducherry
	0
	0
	0

	 
	Total (UTs)
	0
	0
	0

	 
	Total (All India)
	12
	31
	14

	Source: 'Accidental Deaths and Suicides in India'
	
	

	Note:  * Data for the year 2016 is provisional as data is under clarification.
	

	Note:  NR implies data not received from the State of West Bengal.
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